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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA,

ORIGINAL APPLICATION NO. OF 2025/EZ

(Under Section 18 read with Sections 14, 15 of National Green Tribunal Act

2010)
IN THE MATTER OF:
Subrata Mullick
...... Applicant
AND
Ministry of Environment, Forest & Climate Change & Ors
....... Respondents

SYNOPSIS
The applicant is interested in the protection of the environment and in
protection of the right to a clean environment guaranteed to them by the
Constitution of India under Article 21and in performance of his duty under
Article 51. It is submitted that in the present application the Applicant s seeking

appropriate directions to protect the illegal encroachment of forest land



amounting to 6.587 acres at Mouza- Gopinathpur, Khatian No.5676 , J.L. No.
85, Block Additional Faridpur-Durgapur, Dag No.603, District -Paschim
Burdawan, in gross violation of the Forest (conservation) Act 1980 and the
Environment ( Protection) Act 1986. Hence this Application.
Bea s o
aushali Banerjee
Advocate

7A, Kiron Shankar Roy Road,
Kolkata-700001
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BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA,

ORIGINAL APPLICATION NO. OF 2025/EZ
(Under Section 18 read with Sections 14, 15 of National Green Tribunal Act

2010)

IN THE MATTER OF:
Subrata Muilick
...... Applicant
AND
Ministry of Environment, Forest & Climate Change &Ors
......RESpONndents
LIST OF DATES
[ Environmental Clearence 16/11/21
Letter of the Forest Ranger 13/04/23
FIR by the Officer -in -Charge 13/04/23
Representation of the Applicant 17/11/23
|

Paushali Banerjee
Advocate
7A, Kiron Shankar Roy Road,
Kolkata-700001



BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA,

ORIGINAL APPLICATION NO. OF 2025/EZ

(Under Section 18 read with Sections 14, 15 of National Green Tribunal Act

2010)

IN THE MATTER OF:

Subrata Mullick, Son of late Dulal Chandra Mallick, R/I111/81, Bidhannagar, housing colony,
Durgapur, Burdwan, PIN-713206
...... Applicant
AND
1. Ministry of Environment, Forest & Climate Change through its Secretary, Indira
Paryavaran Bhawan, Jor Bagh, Lodi Road, New Delhi- 11_0003.secy-moef@nic.in
2. Department of Forest, West Bengal, through the Principal Chief Conservator of Forest,
Aranya Bhawan, LA-10A Block, Sector-lll, Kolkata-700106.pccfhoff.office-wb@gov.in
3. SPS Steels Rollings Mills Ltd through its Managing Director, Grand Trunk Road,

Durgapur, West Bengal-713206,elegent@spsgroup.co.in



s

4. Officer-in-Charge, New Town Police Station, Asansol Durgapur Commissionefrate, MAMC
Building, MAMC Road, West Bengal-713210. Newtownshipss2023@gmail.com

5. Asansol Durgapur Development Authority, through the Chief executive officer, 2™ Floor,
First ~ administrative  building, City Centre, Durgapur, West Bengal-

713216 adda.dgpr@gmail.com

6. The District Magistrate, ADDA Administrative building Kanyapur, Durgapur-
713305,dmpaschimbardhaman@gmail.com
...... Respondents
THE HUMBLE APPLICATION OF THE APPLICANT ABOVENAMED

MOST RESPECTFULLY SHOWETH:

1. THAT the address of the Applicants is as given above for the service of notice
of this Application.

2. That the addresses of the Respondents are as given above for the service of
notice of this Application.

3. That Present Application is being filed Under Section 18(1) read with Sections
14, 15 of National Green Tribunal Act 2010 (hereinafter, the ‘NGT Act’) by the
aggrieved persons, being person interested in the protection of the environment
and ecology. That the Present Application is being filed by Your petitioner state

that your petitioner is cultivator by occupation and a law abiding citizen of India
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permanently residing at the respective address mentioned in the cause title

hereinabove. The applicant is interested in the protection of the environment

and in protection of the right to a clean environment guaranteed to them by the

Constitution of India under Article 21and in performance of his duty under Article

51A. It is submitted that in the present application the Applicant is seeking

appropriate directions to protect the forest land from encroachment, amounting
to 6.587 acres at Mouza- Gopinathpur, Khatian No.5676 , J.L. No. 85, Block

Additional Faridpur-Durgapur, Dag No.603, District -Paschim Burdawan, by

respondent no.3 in gross violation of the Forest (conservation) Act 1980 and the

Environment ( Protection) Act 1986.

4.BRIEF FACTS:

(a) That the respondent no.3 is situated at Mouza- Gopinathpur, Khatian
No.5676, J.L. No. 85, Block Additional Faridpur-Durgapur, Dag No.603, District
-Paschim Burdawan, and is an proposed integrated steel plant engaged in the
production of sponge iron, pig iron & Billets.

(b) That the respondent no.3 was granted an Environmental Clearence on
1/09/22 for instant expansion of Steel Melting Shop located at the address
of the respondent mentioned lin the cause list, The Environmental Clearence
was granted on the basis of the EIA/EMP report submitted by respondent no.3

before Respondent no.1, which clearly stated that no forest land is involved
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at the project site. The EC along with EIA are annexed herewith and marked
as annexure A,

(c) That the Applicant states that it is evident from the land record that the Dag
no.603 is recorded as forest in the land records consisting of 8.62 Acre of
Forest land in the Dag. Copy of the land record is annexed herewith and
marked as Annexure B.

(d) That the Applicant states that the respondent no.3 is a gross violator and
have obtained Environmental Clearance suppressing the fact the land where
the expansion of Steel Melting Shop located is a forest land. It is not a
permissible activity to encroach forest land and construct illegally without any
forest clearance . The EIA report submitted by the respondent no.3 for
obtaining EC is false and the Industry have purposefully kept the authority in
dark about the encroachment of Forest Land.

(e) The Applicant states that the respondent no.3 have encroached 6.587 acres
of forest land including 2.22 Acres of water body and have dumped earth to
fill up the entire area.

(f) That the Applicant states that respondent no.3 have also encroached an area
approximately 3 acres in R S Plot No. 3271 and 3272 that is recorded as pond
and have constructed Steel Melting Shop by filling up the pond. R.S Plot no.36

( Dag No0.603) 3271, 3272 are adjacent to one another are all these plots are
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encroached by the respondent no.3. A sketch Plan of R.S Plot no.36 { Dag
No.603) 3271, 3272 is annexed herewith to show the encroachment of
respondent no.3 and marked as Annexure C.

(g) That the WBPCB on 09/09/24 forwarded a complaint of the Applicant to t‘he
BDO, Faridpur Block to look into the complaint and submit an action taken
report to WBPCB. Copy of letter dated 09/09/24 is annexed herewith and
marked as Annexure-D

(h) That the Applicant through an RTl dated 5/10/24 sought the information from
WBPCB and BDO regarding action taken against respondent no.3, but till date
no reply have been received by the Applicant from WBPCB. Copy of letter
dated 5/10/24 is annexed herewith and marked as Annexure-E.

(i) That the Applicant on 23/10/24 submitted representations before the District
Magistrate, Additional District Magistrate, Additional Chief Secretary, CEO-
ADDA, BL& LRO-Durgapur, DFO, WBPCB & Officer-in -Charge MAMC Township
stating the details of the nature and character of land encroached by the
respondent no.3. The Additional District Magistrate on 13/11/24 referred the
matter to the DFO, ADDA to look into the matter . Copies of letter dated
23/10/24 and 13/11/24 are annexed herewith and marked as Annexure-F.

(j) Thatthe Applicant have submitted representation dated 26/11/24 stating the

gross violation of Respondent no.3 before the West Bengal Pollution Control
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Board and also submitted a representation on 28/11/24 before the SD & LRO,
Durgapur. Copies of representation dated 26/11/24 and 28/11/24 is annexed
herewith and marked as Annexure G.

(k) That the Applicant states that the Office Memorandum of MOEF dated
26.4.2011 is in continuation of an earlier Office Memorandum dated
31.03.2011. This office memorandum dated 31/03/11 clearly delineates the
order of priority required to be followed while seeking Environmental
Clearance under the Environment Impact Assessment Notification 2006. It
provides that in cases where environmental clearance is required for a project
on forest land, the forest clearance shall be obtained before the grant of the
environment clearance. The respondent no.3 whereas have obtained EC
supressing the fact that the land is Forest land and as prior Forest Clearence
is required for obtaining EC. The Applicant pleads to seek leave of this Hon'ble
Tribunal to produce the notification at the time of hearing.

() The Applicant States That one of the conditions of the Environmental
Clearence dated 01/09/22 granted to respondent no.3 is that the
respondentno.3 shall not conceal any factual data, submission of false/
fabricated data and failure to comply with any of the conditions will result in
the withdrawal of the Environmental Clearence . The respondent no.3 failed

to comply with the conditions of Environmental Clearence and purposefully
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violated EIA notification by suppressing the fact that the respondent no.3 have
encroached forest land.

{m}) That the Applicant states that the respondent authority must
immediately withdraw the Environmental Clearence of respondent no.3 on
the ground of concealing the factual data and/or submission of false/
fabricated data that no forest land is involved in the expansion of the Steel
Melting Shop.

(n) The applicant states that the Applicant have sent a representation dated
26/11/24 & 28/11/24 to the respondent authorities but despite commission of
such illegal acts, the respondent authorities have preferred to sit tight over the
matter and in effect, have recognised and acknowledged such illegality. It is not
only astounding but also beyond comprehension as to how such illegal act of
encroachment of forest land has been perpetrated in front the eyes of the
respondent authorities.

(o) That the Applicant affirmed the matter on 12/07/24 and filed before this
Hon’ble Tribunal, on 7/08/2024 this Hon'ble Tribunal dismissed the matter
with liberty to file afresh. The copy of the order dated 7/08/24 is annexed

herewith and marked as Annexure H.
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Grounds:

. FOR THAT the respondent authorities have miserably failed to preserve the

natural resouses and prevent illegal encroachment of the forest land;

Il. FOR THAT the respondent authorities have failed to appreciate that it
was incumbent upon them to protect and maintain the Forest as it is the source

of green cover that provided clean air to the residents;

. FOR THAT the respondent authorities have failed to appreciate that
the illegal act of encroaching the Forest land is in flagrant violation of the Forest
(conservation) Act 1980, Environment (Protection) Act,1986 and the rules

framed thereunder;

V. FOR THAT the respondent authorities have failed to appreciate that the
respondent no.3 is a gross violator and have obtained Environmental Clearence
suppressing the fact the land is a forest land. It is not a permissible activity to

encroach forest land and construct illegally without any forest clearance;
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V. FOR THAT The EIA report submitted by the respondent no.3 for
obtaining EC is false and the Industry have purposefully kept the authority in dark

about the encroachment of Forest Land.

V. FOR THAT the respondent authorities office memorandum dated
31/03/11 clearly delineates the order of priority required to be followed while
seeking Environmental Clearance under the Environment Impact Assessment
Notification 2006. It provides that in cases where environmental clearance is
required for a project on forest land, the forest clearance shall be obtained before
the grant of the environment clearance. The respondent no.3 whereas have
obtained EC suppressing the fact that the land is Forest land and as prior Forest

Clearence is required for obtaining EC

VIl FOR THAT by remaining inactive and maintaining stoic silence with regard
to the illegal encroachment of the illegal encroachment of forest land the
respondent authorities have, in effect, abated such iilegality and have made
themselves liable to be proceeded against for such blatant defiance of the
relevant provisions contemplated in the Environment (Protection) Act,1986 ,

Forest ( Conservation) Act 1980 and the rules framed thereunder;
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LIMITATION:
The applicant declares that the cause of action in the instant case, accrues and
continues from day-to-day. Such cause of action is renewing on a day-to-day
basis and as such the question of applicability of the limitation prescribed in

Section 14 (3) of the National Green Tribunal Act, 2010 does not arise.

7. Interim prayer:

Pending final disposal of the application the applicant seeks issuance of the

following interim orders:

a)  An interim order of injunction directing the respondents and/or their
servants and/or their employees and/or their agents to take adequate
measures for protecting the Forest Land at Mouza- Gepinathpur, Khatian
No.5676 , J.L. No. 85, Block Additional Faridpur-Durgapur, Dag No.603,
District -Paschim Burdawan , West Bengal from further encroachment, till

the disposal of the instant application;

b)  Ad-interim order in terms of prayers (a) as above.



Prayer:

In view of the facts mentioned in paragraphs 4 & 5 above the applicant prays for

the following reliefs :

b)

Mandatory order do issue commanding the respondents each one of them
and their men, agents, assigns and subordinates to certify and transmit to
this Hon’ble Tribunal all records forming the basis of their inaction
regarding to take adequate measures for protecting and preserving the
forest land at Mouza- Gopinathpur, Khatian No.5676, J.L. No. 85, Block
Additionat Faridpur-Durgapur, Dag No.603, District -Paschim Burdawan,

so that conscionable justice may be rendered ;

Direct the respondents each one of them and their men, agents, assigns
and subordinates to take adequate measures to stop encroaching of the
Forest Land at Mouza- Gopinathpur, Khatian No.5676, J.L. No. 85, Block
Additional Faridpur-Durgapur, Dag No.603, District -Paschim Burdawan by

respondent no.3 ;



c)

d)

N

Mandatory order do issue commanding the respondents each one of them
and their men, agents, assigns and subordinates to clear the
encroachment of forest land by respondent no.3, Mouza- Gopinathpur,
Khatian No.5676 , J.L. No. 85, Block Additional Faridpur-Durgapur, Dag

No.603, District -Paschim Burdawan , West Bengal ;

Mandatory order do issue commanding the respondents each one of them
and their men, agents, assigns and subordinates to take calculate the
environmental compensation for destroying and encroaching forest land
at Mouza- Gopinathpur, Khatian No.5676 , J.L. No. 85, Biock Additional

Faridpur-Durgapur, Dag No.603, District -Paschim Burdawan ,West Bengal

Any other appropriate direction/directions and/or order/orders as this

Hon'ble Tribunal may deem fit and proper;

Cost of and/or incidental to the instant application;
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1, Subrata Mallick, Son of late Dulal Chandra Mallick, aged about 5\2\\7é‘a'r§/r:esiding

at QTR No. RIII/81, Bhidhannagar Housing Colony, Police Station-New Township, District-
Paschim Bardhaman, by occupation social service , do hereby verify that the contents ﬁf
the para‘éraphs L’-z?-?’-’?’--ﬁ- are true to my personal knowledge and belief and/ or based on
information and/or derived from sources which | verily believe to be true and the paragraph
------- are my humble submissions before this Hon’ble Bench based upon legal advice and |
have not suppressed any material facts and circumstances.

ngbmjf&&‘lal el

Signature of the applicant

N Py

Solemnly Affirmed and
Declared bafore me u/s

139 CPC anghw/'s 333BNSS 2023
c; Q “f;'”rf W
R il
otary oM

Bovt. of West Benos!

SUBHENDU BARERJER
Notary, Govt, of W.B.
Regd. No. 008/2022

Veaeste Hisk Court Calewd

2 4 DEC 2094
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|, Subrata Mallick, Son of late Dulal Chandra Mallick, aged about 52 years residing at QTR

No. RIll/81, Bhidhannagar Housing Colony, Police Station-New Township, District-Paschim
Bardhaman, by occupation social service , | solemnly affirm the Application and say as
follows;

1. That!am the Applicant in this instant matter, | am affirming this Application.

2. That the contents of paras..l.;..?::..%...[.].’..liof the Application are based on information
and/or derived from sources | verily believe to be true. | have not suppressed any

material facts; the rest of the paragrapifsfa’r:a’1 my humble submissions

Verified at Kolkata on this 24thday of December, 2024

SySe

%goliﬂff\%& Mallels

Sokemnly Alfirmed and
Deaclared bafore me u/s
{39 CPC andAv's 333BNSS 2023 ,

idenutied by me

Notary
‘st of West Benng)

SUBHENDU BANERJER
Notary, Govt. of W.B.

2 4 DEC 2024 Regd. No. 008/2022“

idwacate Higt Court Tale
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Government of India
¥ Ministry of Environment, Forest and Climate Change
(Impact Assessment Division)

Ay wY
To,
The Director
SPS STEELS ROLLING MILLS LIMITED

Diamond Prestige, 41A, A.J.C. Bose Road, 7th Floor, 701,
Kolkata, Kolkata,West Bengal-700017

afTall
ENVIRONMENTAL

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

no 2 onwards.

b
g — Sir/Madam,
Qo 'g This is in reference to your application for Environmental Clearance (EC)
g in respect of project submitted te/egSMinistry vide proposal number
e > IA/WB/IND/254615/2003 dated Q8 g Palticulars of the environmental
b~ clearance granted to the proja{#s ,
¥ <
'§ 1. EC identification No.

: § { 2. File No.
§ '§ 3. Project Type

L) B & 4, Category v
0 5. Project/Activity incliiihg) 4
W

. o = Schedule No. ﬁ:; BT/
: g 6. Name of Project >, ParsIcpOf Stbel Melting Shop

o q & 8,060 1y9,50,000 TPA) along with

3 S pSlallatic of Captive Power Plant of 10

€ § & W 5 MW WHRB & 5 MW AFBC) within
i existing Steel Plant (66,000 TPA Sponge

| o 15 Iron Plant & 4
v 9 7. Name of Company/Organization = SPS STEELS ROLLING MILLS LIMITED
% [~ 8. Location of Project West Bengal
£ | 9. TORDate 24 Aug 2020

-é S
:E g The project details along with terms and conditions are appended herewith from page
&

(e-signed)
Dr.R.B. Lal
Date: 01/09/2022 Scientist E

|A - (industrial Projects - 1 sector)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC22A008WB110390  File No. - J-11011/156/2020-I1A.11 {I) Date of Issue EC - 01/09/2022 Page 1 of 14
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F. No. IA - J-11011/156/2020-IA.IK(I)
Government of India
Ministry of Environment, Forest and Climate Change
(I.A. Division — Industry 1 sector)
Heokog
Indira Paryavaran Bhawan
Vayu Wing, 3" Floor,
Jor Bagh Road, Aliganij,
New Delhi — 110003

Dated: 1" September, 2022
To,

M/s SPS Steels Rolling Mills Limited
, Diamond Prestige, 41A, A.J.C. Bose Road, 7th Fl r, 701,
Kolkata, Mambalam Guindy,.Kolkata; WEgt Beﬁgal-?OOOl?

. Email: spsmoef@ shakambharigréup.in
L]
Project: Expansion of Steel Melting Shop (1 0.t0, 3,50,000 TPA)-along with installation of
Captive Power-.PIanhof }Q h‘lﬁg’s W HRB &5 M
Plant (66,000 TP Sp W ant & 4& Rollitig Mill), located at Dr-
Zakir Hussain A e, G.] _;_;ﬂ__  (Indo Ammn More), ﬁurgapur, Tehsil Faridpur
Durgapur, District P schim

q-;:n_lhamn,\.wm Btngal Grant of Environmental
Clearance. i '

. § F'.xr. T il
Sir, b i
This refers to !four proposal
through PARIVESH Portal for ;rant oﬁ
above. i

oy BB 7 gt o | 1 iy
“JA/WB 515/200 diitedx,ﬁth July, 2022 received
L vironmental Cleamcg,_ fj:r e project mentioned

It‘;;l i 1' 4". d & a"
}riri y ,; ! £ I] __1 ’L!
2. As per the prﬂpsmns df th&,_Bn%‘p?nlﬂlLImgacb Assmmenf SgIA) Notification, 2006, the
above-mentioned projekt/activity &s‘hslﬁ;;l aﬁ@iedule-nd @(a) Metall industnes (ferrous &
non-ferrous), andfl(d Therm:il'i V_pw:r?lan’ﬁ"nder Category “A? of the scﬂ'édu]e of the EIA
Notification, ZOOGigﬂap sedatCe Levels . ey -]iJ. ;-'I-_
3. The above-menuoned propasal has been consndered in 10% m{ehgg-of Expert Appraisal
Committee (Tndustry-1 Sectory hy D ugust , 2022.-The minutes,3f the meeting and all the

project documents are avallable,on PARIVESH'“porf&l Wthh canbe adi':ic?ed at https://parivesh.nic.in.
.
& 4. The details of the proposal are ag« EIA[EM repcd't submitted by the proponent. The

salient features of the proposal as presen fed dunr? slthe ab above-mennoned meetings of EAC (Industry 1
Sector) are as under: -

S. Particulars Details
No.
a. Terms of Reference =
for undertaking EIA | 24.08.2020
study
b. Period of baseline data
collection 01.10.2020-31.12.2020
c. Date of Public
Consultation 05.10.2021
d. Action plan to address | An amount of Rs. 1.50 Crores has been earmarked for
the PH issues implementation of the commitments made during Public Hearing.
Detail of activities proposed attached as Annexure 1.

o A

ntification No. - EC22A008WB110390  File No. - J-11011/156/2020-1A.1! () Date of Issue EC - 01/09/2022 Page 2 of 14
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| Location of the project

Particulars

T

A2

-

Details

Dr. Zakir Hussain Avenue, G.T. Road (Indo American More)-

Durgapur, Tehsil Faridpur Durgapur, District Paschim
Bardhaman, West Bengal

Latitude
Longitude
project site

and

of the

Point Latitude

23° 30'55.03"N
23° 30'51.16"N
23° 30'45.50"N
23° 30'45.00"N
23°30'47.44"N
23° 30'56.08"N
23°31'0.91"N

Longitude
B7° 1954 98"E
87° 19'57.96"E
87° 19'54.08"E
87° 19'51.20"E
87° 19'44 38"E
87° 19'42.29"E
87° 19'44.14"E

QM mon =

Total land

9,38 hectares{mPJantﬂnJ"Husmal area.

Land
details

MoEF&CC _
dated 7/10/2014 ™

acquisition

) aoiﬁt |

 Total landis' undér the possésgionof the company. Expansion will
d‘ong__mthm exlstmg p]am p;ﬁﬂ
# -

be sésj

b=

]

E;ustence of hdblt
mvolvemen;
R&R ifany &

the. plant site and R&R is not

!:}ea of Durgapur city. There

Elevauon
Pproject site !

iOf "‘r-’t‘hﬁ, |£ =

i
'-<11 CAT

Involvemenﬁ of Foresiu
land if any.| | i

‘No IEumst Land is mvolVedlm}he£15m mje

I A - b.'\.?

! Water

body ! exlsts‘
within the ﬁ!o.)ect site
as well as,ttudy q,tu

=

'- “Left Bank Main Canal - | _

m:Nd wafer body gﬁiﬂf wri]un the; project site.
= Fh L5 e
N SR

e

J

ter bodies falld 10
7 Distance (km)/ | Direction
L25%m ¢ |+ SSW
_ 40km; [ SSW

;ﬁ}m o sw
_l_é!"' 7.0:‘511'! =
l'L ls.om
"8.0km

radius:
...1'1; Wa"?bodr#

'Hunur Nadl’““' L
tPanagarh'Bram:h Canal
Branch Canal

NE
ESE
ESE

Existence of ESZ /
ESA / national park /
wildlife Sanctuary /
biosphere Reserve /
tiger reserve / elephant
reserve etc. if any
within the study area

Nil.

No Reserve Forest exists within 10 km radius of the plant site.

Durgapur Protected Forest is at 5.5 km in East Direction from
plant site,

Project cost

Proposed — INR Rs 150 Crores

EMP cost

Type Capital
{Rs. in Crores)

Recurring
(Rs. in Crores)

Proposed 22 1.5

Employment

opportunity

500 persons

EC Identification No. - EC22A008WB1103%0  File No. - J-11011/156/2020-1A.1) {) Date of Issue EC - 01/05/2022

o/

Page 3 of 14



S. Particulars Details
No.
q- Water and  Power | (proposed YWater —1385 KLD , Power -17.5 MW
requirement
Unit configuration and capacity:
Name of Existing Production Proposed Additional Total Remarks
the Units. Capacity as per CTO Production (Existing +
with Installed | Production (in ton) | Capacity | Production Proposed)
Products | Capacity Annually | Monthly (TPA) Production
Sponge | 2x40 TPD No change in
; Iron Plant | + 1x100 6,?,'[{,}20 5500 ?;:l[())? 0 66,000 TPA | production
(DRI} TPD = ,&_“"h capacity.
v * As per the recomlmndanon of. BAC theicorppqny ill p j.se out existing 2x40 TPD DRI kilns
and will install lleQ,TPD DRI,hlu.ﬂha.total capac:lty oqu‘Ponge fron Plant will remain
‘ unchanged. "’23 : S h“"""b - B
SMS 2x15 Ton |1 ¥ . [15%20 Ton | 1+2,42,0 ™ Expansion to
(M.S. IF with B 1w _i A o 7 meet Rolling
Billets) | caster* | # gl T R mill
e[ #h : requirement
through  hot
charging
bypassing
existing
reheating
furnace
Rolling No change
Mill
{ Products) - b | e
| Reheating | T | 18 }‘_.,. -, R To be dismaiilled aftet | = - To be
\ | Furnace# TPH |7 5 Mo, o=liils “expansion”” - [ dismantled
o] 18 —.J"! 1" Tl To. beadwmantled after~ - To be
TPH L s @ .|+ sx€xpansion i dismantled
oI 18 - - " "|¥ T -No Change 1x 18 TPH No change
TPH
Note: #Both Rolling Mills will be hot charged after expansion. Two reheating shall be
dismantled after expansion and only one Reheating will be kept as back up to feed Cold billets.
Captive NIL 10 MW 10 MW New
Power (5 MW WHRB + 5 MW (5 MW Installation for
Plant AFBC) WHRB + backward
(Power) SMW integration
AFBC)

5. The EAC, in its meeting held during 1- 3 August, 2022, inter-alia, deliberated the following:
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iv.

vi.
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viii.
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The instant proposal is for expansion of Steel Melting Shop (1,08,000 to 3,50,000 TPA)
along with installation of Captive Power Plant of 10 MW (5 MW WHRB & 5 MW

AFBC) within existing Steel Plant (66,000 TPA Sponge Iron Plant & 4,56,000 TPA
Rolling Mill).

The existing units are operating on the basis of Consent to Operate obtained from West
Bengal Pollution Control Board as detailed in para 10.4.6 above. The EAC deliberated
the compliance report of CTO received from the SPCB and found in order.

The plant is in Industrial area, Durgapur. As per Hon’ble NGT order on polluted areas
the plant has Comprehensive Environmental Pollution Index (CEPI) score of 65.56 and
hence comes under Severely Polluted Area. The EAC deliberated the action plan on
mitigation measures on CEPI and found in order.

The EAC, constituted .under. the ﬂ'rl_avilsign—’éf the EIA Notification, 2006 comprising
Expert Members/do am'gxpe.ﬂ.s in ‘variods ﬁeld?,:éxapyg%d the proposal submitted by
the Project Proponént in,. d format “along, wi . EIA/EMP reports prepared and

submitted b{"‘hé"g sﬁim%;:gg“ﬂ__ byt . QCH-~NABET,on behalf of the Project
Pmponent. .ﬁﬁih:.ﬁﬁ?ﬁ_ﬁjuh .,L} ‘-?' TE-%, L o

= j’i_y“ ’Qf‘! e N

PﬂjﬁkPrggonem "

ER

The EAC no dﬁt!i‘;g;tjl;; S giyen ahﬁlhuﬁ%naHng that the data and

nformation gngénihl ;L-—r-*i,@ﬁ'.imq@clos e true o ﬂae best of his knowledge
and belief and L+§WO mation has beemrsuppresged in the EIA, reports. If any part of

dataﬁnfomtjnatio"_‘q;-' tfed lS’fOIuné.!q e Talse; n‘iisle#&iiiig ati ;,; stage, the project will
be rejected and ﬁgv'lrgungntal Clearance give inﬁ;gny,_ ,.w'll e revoked at the risk and
cost of t.ge project propon LR, T P P fii ‘1
H i:r.- l in b ‘ a wd “, : A Ll |

The Corli?il;ég ngéd ég e'EIAt_leorts a:(;nfn*démpl_gang of y e ToR issued for the
pmject--rageqﬁj_g‘_ﬁne ngenﬁ_gv’irqn';nemal stgtu'é and the; e?teg scenario for all the
enviretE‘me tal cn*m[‘Jlon‘:_,'Ijh‘gComnntlsé“dehbafamd .’("")_'ﬁ' éhe proposed mitigation
meastfr!e}o ards, )'\.. *r, W'Npkg_-mQ%ﬂj:mﬂﬁﬁgng.fTﬂe Somrdittee sugg.ested that
the storage oﬁ_g? qfe;plqs_l"v_q. raw, materials/products: shailybe undertaken with utmost
precautionfand fbl,Laiing; the safety norms &d_b?;tpfﬁc}c’g, A

The total pr{)jé‘ctﬂ'ﬁarea‘-..ig;f)'.BB ha ‘which'is | uuder"‘éthg'!ﬁ.t.)é‘s’ession of the company.
Expansion will be ‘d'{ng Frith?ﬁxisting.plan remises.”

. Y ¥ Ry T h =;92J1.‘J“ .
Existing greenbelt is belrz‘g deﬁalop;di‘m 33%tatéa i.e. 3.09 ha. Presently, 4700 trees i.e.
~1521 trees/ha have been planted so far, After expansion approx. 40% i.e., 3.75 ha of the
total plant area will be developed under greenbelt & plantation @2500 plants/ha.

After expansion, total water requirement will be 1385 KLPD. The company has applied

to Durgapur Projects Ltd. (DPL) for water enhancement from existing to 1700 KL per
day vide letter dated 30/07/2020.

Durgapur Protected Forest is at 5.5 km in East Direction from plant site.

Left Bank Main Canal, Damodar River, Barjora Nadi, Kunur Nadi, Panagarh Branch
Canal, Damodar Branch Canal exists within the study area of 10 km from the project site.

The water bodies shall not be disturbed. Mitigation measures w.r.t. safeguarding the
water bodies shall be implemented.

" o
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xii.  The Committee has also found that the baseline data and incremental GLC due to the
proposed project within NAAQ standards.

xiii.  The Committee deliberated on the action plan and budget allocation for green belt

development and noted that as committed by the PP that the green belt development shall
be completed within a year.

xiv.  The committee deliberated details of carbon foot prints and carbon sequestration study
w.r.t. proposed project and found them to be satisfactory.

xv.  The Committee also deliberated on the public hearing issues along with action plan
submitted by the proponent to address the issues raised during the public hearing and
found it satisfactory.

xvi. The Committee deliberated upon the certified compliance report of RO, WBPCB and
found it satisfactory.

xvii. The EAC aiso delibérafe& on.the™written“submissions submitted by the proponent and
found it satisfa:%@'fim. :

xviii,  The EAC defiporl
the provisio
accordingly he recomimendations ‘to IC al"f‘"#l}l} xperts Members of the
EAC found thdproposal in or&rﬁndﬁﬁ{cqﬁﬁme%pedm%rant}l f ehvironmental clearance,

atal cledrance recommended tos e projécvactivily is strictly under the
provisions of ther_‘_“'f' Notiﬁ&qhon‘ZOO?aﬁ'd it5'g bi‘s,‘rﬁf“ﬁigméndments. It does not
tantamo%nt/ onstipe to aﬁ‘g@iﬁﬂﬂgbykengpen?issim Tel F__jé‘nl:%ui td to be obtained or
standardg/conditi n's’ ) _'fgi{g!_wéd "undej"gg% other Acts/d Rules/ Subordinate
legislatiors, etc.; a5 miyt ic

F
neceggy lﬁel;i‘mssi’oﬂas

3

1
ence In the:prucess as notified under
amendéd from time to time and

xix. The envifonmental ¢l

¥ licable . the project. The pivj tjproponent shall obtain
@%ﬁﬁﬁeﬂﬁm@?&mﬁ“gf@d?&ﬁml of Pollution)
Act, 1974 & d"&'wenﬁon and Contrl of Pollution) Act, 1981, as applicable

i
b

: from tni€ to*time, ‘from the State Polhition Gq;ufol B prigr to construction &
el i S
. . ‘h J -H% i “_.- ) -t J“-‘! ?‘!“_
6 The EAC, in its 10 #Tget_mg of ‘Expert Appraisal Gormittee {Industry-1 Sector) held on 1-3

August, 2022, based on infom';a’fié%i‘&; glaﬁﬁcati_onsbpr?v‘ided by’ the project proponent and after
detailed deliberations recommended the fio, 4 for7grantvof Environment Clearance subject to

stipulation of specific and general conditions as detailed in the points below.

7. The MoEF&CC has examined the proposal in accordance with the Environment Impact
Assessment (EIA) Notification, 2006 & further amendments thereto and after accepting the
recommendations of the Expert Appraisal Committee (Industry-1 Sector) hereby decided to grant
Environment Clearance for instant proposal of M/s SPS Steels Rolling Mills Limited under the

provisions of EIA Notification, 2006 subject to the following specific conditions and general
conditions:

A, Specific Conditions

i.  The project proponent shall comply with all the environmental protection measures and
safeguards proposed in the documents submitted to the Ministry. All the recommendations

4
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A made in the EIA/EMP in respect of environmental management, and risk mitigation
measures relating to the project shall be implemented

ii.  The project proponent shail utilize modern technologies for capturing of carbon emitted
and shall also develop carbon sink/carbon sequestration resources capable of capturing

more than emitted. The implementation report shall be submitted to the IRO, MoEF&CC in
this regard.

ili.  Performance test shall be conducted on all pollution control systems every year and report
shall be submitted to Regional Office of the MoEF&CC.

iv.  Following additional arrangements to control fugitive dust shall be provided:

a, Fog/ Mist Sprinklers at all conveyors point and on bulk raw material storage area (at
*  the transfer points) like Iron Ore, Coal and for Fly Ash and similar solid waste storage

areas.
b. Proper covered vehicle shall be used while transport of materials.
‘ ¢. Wheel Washin_g_ mechanism shall be provided in entry and exit gates.
4 v.  Project proponent s'haljr ensure to.close2 RH.furnaces-and g&for 100 % hot charging. For
emergency oneRH would, o F’bn DX %CBM!-E.& available in Durgapur.
Coal shall not be used asfueFinithe nig fitinace.
ke i, "N B m*‘*f

IR
vi.  As committed,, | cnditicas of CEPL including 40%

.".-f..":.l'
CER shallbe'éao%: ‘b per the mitigation medsiires submigted.
X i3 Tipit
vii.  Particulate matter! gﬁffrog-s'taé

T emissiy k-rsﬁafﬂ'j;e Iess‘ﬁﬁﬁ' m;iN ,,'3

viii.  The total wéqiter réﬂi nt _fI’SSﬁf_KI.D“shalllhﬁﬁ met fF6m Durgapir Projects Ltd, (DPL).
No ground ‘water ab Ara: io A BTN - o :

50 un

1 o :
“\’_ 1— -E-L'.: .*."'] % ;": i'.';_i 4 ’."ﬁezs .
rain water harvesting rg;as as per the plan submitted

ix.  The company ? al

and reduce ater degendince from the ouside soca, ' 117
x. Left Bl ainCﬁqil, ‘Damoda _'"{" '% Nadl,‘“l(mi&; sﬁladi’,’:?anagarh Branch

, {ar Br anak exists within the snﬁlyrgreagffﬁ . km ffom the project site.
The wa f,bo&igs all ot be distirbed:s-A robust and full- prodf Diainage Conservation
dcheme qdlprof'eg ‘the*natural . drainage and its flow' | parameters; along with Soil
conservation'Sehe: eand!n;i!ﬂtiple.-Erusioxi_zéogﬁ_ro_g-mgasdm}a§ha]],‘llﬁ“fmplememed.
{ xi.  Aircooled concﬂé;‘e_‘ss § "al_l_E:"USetl in‘»thﬂ-Po'vﬁéf':;lapt.ﬂ > Pk N
xii. A proper action plaﬂ"liiqs&bg ?hf;lementedf'tﬁ“ iiispbse,o&th'é electronic waste generated in
the industry. LT FR s AR

e 01T
‘ Xiii.  Three tier Green Belt shall be developed in a time frame of one year with native species all

Y

-

"
a
along the periphery of the project site of adequate width and tree density shall not be less
than 2500 per ha. Survival rate of green belt developed shall be monitored on periodic basis
to ensure that damaged plants are replaced with new plants in the subsequent years.
Plantation in gaps in the green belt shall be done by the PP during the present monsoon
period and maintenance of @2500 plants/ha shall be done in the following years.
Additional plantation shall be made in the East Direction from plant site to minimise the
effect on Durgapur Protected Forest. Greenbelt/Plantation outside the project premises such
as avenue plantation in vacant areas and social forestry shall also be done through socio

economic developmental activities. Compliance status in this regard, shall be submitted to
concerned Regional Office of the MoEF&CC.

Xiv.  Greening and Paving shall be implemented in the plant area to arrest soil erosion and dust
pollution from exposed soil surface.

[
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areas, ball mills, furnace charging areas through personal/area monitoring; and to be
compared and it should be within 2 mg/m’, respirable dust fraction containing less than 5%

j xv.  The project proponent shall monitor the coal dust exposure concentrations at coal handling
quartz as per Indian Factories Act, 1948.

xvi.  The proposed project shall be designed as "Zero Liquid Discharge” Plant. There shall be no
discharge of effluent from the plant. Domestic waste water will be treated in STP and
treated water shall be re-used for greenbelt development and plantation and dust
suppression.

xvii. CEMS shall be provided on all process stacks and the signal shall be received in plant
control room for central control of APCDs installed in the plant.

xvili.  All internal road and connecting road from project site to main highway shall be developed
and maintained with suitable Million Axle Standard (MSA) as per the traffic load due to
existing and proposed project. .

xix. Internal roads of plant ’annisésa&hali_ ge concretetd.and maintained in good condition.
Industrial vacuum cleaners' §11§u=beausadnmgglarly ' elean roads to reduce fugitive

’ emissions. .o ey,
xx.  All stockyards'shall
system for dustsupp
material. ol

- N ._S%mM%E,-“éﬁgipped with water spray
T _c_iaﬂﬂ_pﬁ drains to trap the run off

e e
i,

gl ) 1 f : 1:1 b g

xxi.  All the commitrients.made o the public_diring e Public'} ekgngxpublic Consultation
shall be satigfac i' il tqﬁ]ﬂ;xerL ed. (Theaction plan ﬂ“a’ié}pn social impact assessment

study of the project as,per the"EMP! in acéordance to the Minis

shall be stfictly impleménted and)progress shall be subiitted

MoEF&CC. B BB A o Sh

ik i Ei S e Ay I
xxii. The Plastid Was| .i__ e_:r';;%nﬁ_‘li:tqlﬂ 2016, inter- laﬁ,m_atﬁdgted_ anning of identified
Single Use{Plastic, {.?. items_witheffect frdgh_f;ﬂrf/(}'iﬂm;;ﬁh this regard, CPCB has
issuedme{direction fo ‘all=the: Site, Pollutior” Control..Boards! (SPBs)/Pollution Control
Committee (l:CCsf o 2022 to"enstire the compliance of Notification published by
Ministry on_12/08/202¥-The" technical-guidelines issued by'thé CPCB in this regard is
available “atn ht‘fpg:f/ peb.nic. in/technical-guidelines-3/. 'A]l’_th'e project proponents are
hereby requéited ‘ty_sensitize and' create aware_;qessﬁam'c')pg peoplé working within the
Project area ag well hlts surrounding area_on-the banof STUP in order to ensure the
compliance of Notifitation-published by this Minjstry’on 12708/2021. A report, along with
photographs, on the-‘r"eqspres takenvshall-als"be inctuded in the six monthly compliance

’ report being submitted byithe’ £roj£§ct ;_c;pon@g"&;, *11::- i
xxiii.  The project proponent shall adopt the Clean Air practices like mechanical collectors, wet
scrubbers, fabric filters (bag houses), electrostatic precipitators, combustion systems
(thermal oxidizers), condensers, absorbers, adsorbers, and biological degradation.
Controlling emissions related to transportation shall include emission controls on vehicles
as well as use of cleaner fuels. Sufficient numbers of additional truck mounted Fog/Mist
water cannons shall be procured and operated regularly inside the project premises and also

in the surrounding villages to arrest suspended dust in the atmosphere.

y’$\OM dated 30.09.2020
e Regional Office of

W

B. General conditions:

I. Statutory compliance:
i. The Environment Clearance (EC) granted to the project/ activity is strictly under the provisions
of the EIA Notification, 2006 and its amendments issued from time to time. It does not

4
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tantamount/ construe to approvals/ consent/ permissions etc., required 1o be obtained or
standards/condmons to be followed under any other Acts/Rules/Subordinate legislations, etc.,
as may be applicable to the project.

‘ IL  Air quality monitering and preservation
. 1. The project proponent shall install 24x7 continuous emission monitoring system with respect to
. standards prescribed in Environment (Protection) Rules 1986 vide G.S.R 277 (E) dated 31*
March 2012 (Integrated iron & Steel); G.S.R 414 (E) dated 30" May 2008 (Sponge Iron) as
‘ amended from time to time: S.0. 3305 (E) dated 7" December 2015 (Thermal Power Plants) as
amended from time to time and connected to SPCB and CPCB online servers and calibrate
these system from time to time according to equipment supplier specification through labs
recognized under Environment {Protection) Act, 1986 or NABL accredited laboratories.
ii. The project proponent shall monitor fugitive e JOIIS in the plant premises at least once in
every quarter through laborator,'les “’é’og?uzé‘d der En:;frlronment (Protection) Act, 1986 or

NABL accredited laboratones'ﬂ b a"'l
iii. Appropriate Air Pollut;xdﬁ C'ontrol'z tem sﬁa]l- wded for all the dust generating
S tronl 4
points including fdﬁﬁt;ve ¢ t from all véirq?lﬁ ot as"tg»comply prescribed stack
emission and fllgll.l¥e Ssl ny Fandar -I_:._- ?‘u}?:,_ : g.s,*.“hﬁ"'w

iv. The Pproject proponent shiallprovide: leakage det%ﬁé’ﬁﬁ‘éﬁé“ﬁb&haﬂized bag cleaning facilities
for better mainte 2; % : T b ‘!*.

v. Recycle and reuf% A coal autl.coke.ﬁnes_hhme,ﬁnes mid stch other fines collected

; in the pollutionjcon {

and lfum deamng devnce??‘in th%g process after briquetting/

(1:
raw material tcipreven spilla ElaIh,'addl.r,i:xtgc:ncrauon’f;El fj F3

vii, The project preponeht 'shall-,;[im de‘pnmnrr and’ secondary"ﬁunefexu-actmn system at all
melting furn e§3 ’i - f:ﬁ "‘" m_: #ﬂj_':.i.a’" Tk lE ™
ase E A R AT ] .-J’. . i
viii. Design the entﬂianon eli_rtem-fotrnd&;uate air changesas et preyailing norms for all tunnels,
motor housesﬁO:l lﬂira - i e s
OI. Water quality ; m"bmtoringandpresemﬁnn W e el o=
i.  The project propongnt sh install 24x7 conhnuous;‘eﬂ'luentﬁmomtonng system with respect to
standards prescribed i ‘Enviro t (Protecnon) RuIE""F wde G.S.R 277 (E) dated 31
March 2012 (Integratedfl-folf & Steel). th ) s:lal'pd"30th May 2008 (Sponge Iron) as
amended from time to time; S.0. 33 5'(51 dated 7" Detember 2015 (Thermal Power Plants) as
amended from time to time and connected to SPCB and CPCB online servers and calibrate
these system from time to time according to equipment supplier specification through labs
recognized under Environment (Protection) Act, 1986 or NABL accredited laboratories..
ii. The project proponent shall monitor regularly ground water quality at least twice a year (pre-
and post-monsoon) at sufficient numbers of piezometers/sampling wells in the plant and
‘ adjacent areas through labs recognised under Environment (Protection) Act, 1986 and NABL
accredited laboratories.

iii. Sewage Treatment Plant shall be provided for treatment of domestic wastewater to meet the
prescribed standards.

agglomeration ' i e %"‘é«
vi. The project proponent f;ﬂ“ ensnhe covered hm%ppdahonxanld_lcoﬂnﬁye ngiof ore, coal and other

4
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iv. The project proponent shall provide the ETP for effluents of rolling mills to meet the standards
prescribed in G.S.R 277 (E) 31* March 2012 (applicable to IF/EAF) as amended from time to
time.

v.  Garland drains and collection pits shall be provided for each stock pile to arrest the run-off in
the event of heavy rains and to check the water pollution due to surface run off,

vi. Tyre washing facilities shall be provided at the entrance/exit of the plant gates.

IV. Noise monitoring and prevention
i. Noise quality shall be monitored as per the prescribed Noise Pollution (Regulation and
Control) Rules, 2000 and report in this regard shall be submitted to Regional Officer of the
Ministry as a part of six-monthly compliance report.

V. Enetgy Conservation measures 3 Fm.,,l
i.  Energy conservation measures-may ja_g;ad{gptgd» §uth as adoption of solar energy and provision
of LED lights etc., to miniriiize the energy c’:‘onsumpf_tionﬁ ol .._,fl n
; i ' bR
o I " A N

. VL Waste managen;gvx:n:i'&." '. ‘ ..:;ri"v.;;. qﬁﬁ i._: o e, L T
y 1 Used refractories shill.be recyeletle T ::-*__"'-‘f;ii-:. B N,
it. Kitchen waste shall, cwlfr" J0StEC *,bz;gfgfwerted to'biqg'_a's‘:i_’of fﬁhr@reﬂ%e.
¢<I. _,f :::v.--“ﬂ_ ;l),! -.‘-j.l Lrdig ) 2 -Li'-'il' ‘%‘ ll'-
VH. Green Belt ,t *?'-}'{ .*-.h:.. .J'; i - o~ @ '”-'c,._r‘:‘_;"h 'i'ipl., !"

i. The project proponent;shall' prepare GHG 'emﬁjis?ionéiﬂwen%f’jh.for'_fhe plant and shall submit

S e o S o e i Ehu.. L . .
the programm?j for redﬁgggﬂglf‘ t[l_e'samg.mciudmggarbqn-segugst_raﬁ n including plantation.

ii. Project proponent shall submi "iaﬁsﬁ}dy-'-ﬁpnr{%_p Decm'b;o:'qi_ ioh' program, which would
8 rcﬁl'bom emissions; “c_a;i‘bd‘rf llﬁd’geti 2/ balancing, carbon
Y EERN wiar = g x

essentially consist’:offcompsin
sequestration agtivities and carbon;caphire, use and storage and p'?se g strategies. Further,
the reportrshalll also contaifi tim B"ou@;ndﬁbiplin mtﬁucul{s carton intensity of its
operations 4nd supply, chaitis, €ne ar transi"ﬁ?)ﬁ:ﬁz;thwnyﬁpm{fﬁﬁfgr sels to Renewable energy
etc. All these nac‘:iviti‘eé?:iss{sﬂ;rﬁnts’shgﬁid;h”mééstlfablg ‘éﬁ&;_]ﬁoqifor able with defined time

fra:qes. ﬁ"?.. -‘E""?ﬁ ; ‘_ - i 'lf“‘i

VI Public hearing and Himax health jssucs™ " - ﬁ,;-»’"’ £
’ i. Emergency preparedness:'ﬂapﬁ_baw?ﬁhé’rrtheﬂaiﬁﬂ'iden‘ﬁﬁ‘ca:ﬁoﬁ and Risk Assessment (HIRA)
: and Disaster Management Pldn'shall kb_e_'in'ip eméntegd, ».-
ii. The project proponent shall carry out heat stress analysis for the workmen who work in high

w®

} temperature work zone and provide Personal Protection Equipment (PPE) as per the norms of
‘ Factory Act.

iii. Occupational health surveillance of the workers shall be done on a regular basis and records
maintained.

IX. Environment Management
i. The project proponent shall comply with the provisions contained in this Ministry’s OM vide
F.No. 22-65/2017-IA.IIl dated 30/09/2020. As part of Corporate Environment Responsibility
(CER) activity, company shall adopt nearby villages based on the socio-economic survey and
undertake community developmental activities in consultation with the village Panchayat and
the District Administration as committed.

. o
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Directors. The environmental policy should prescribe for standard operating procedures to have
proper checks and balances and to bring into focus any infringements/deviation/violation of the
environmental / forest / wildlife norms / conditions. The company shall have defined system of
reporting infringements / deviation / violation of the environmental / forest / wildlife norms /
conditions and / or shareholders / stake holders. The copy of the board resolution in this regard
shall be submitted to the MoEF&CC as a part of six-monthly report.

iii. A separate Environmental Cell both at the project and company head quarter level, with
qualified personnel shall be set up under the control of senior Executive, who will directly to
the head of the organization.

‘ ii. The company shall have a well laid down environmental policy duly approve by the Board of

X. Miscellaneons Fﬁ&"i

i. The pro_|ect proponent shagamhk& pubhc the en\hronmenhl clearance granted for their project
along with the enwronmen'[al conditions an'ﬂ“safeguards at. their cost by prominently
advertising it at least, m-two=l al eV p@en:séf the Dl?ﬁict brs state, of which one shall be in
the vernacular lan "ev’@’i. i u\“ra'n ma:q:u;!"*m,e i 1tl§ shaTLalso be displayed in the
project proponcnts bsx e, permane Sl

= i,

Heads of local

the Govemmen J?g to, dlsplay ;he sume for 30 da vy, from, the date of receipt.

iii. The project prioponeﬁbs uploaq the! statﬂs of comphaqceh?f the stlpulated environment
clearance conditions, in¢luding u‘.‘sulis of mgmtnor&d,.data 'c1n theu: weﬂsxte and update the same
on half-yearly basis. [ Eb L |

iv. The project p pon-t shall'i:pm onthﬁ cnlena pollulnnts‘level-namqiy, PM10, SO2, NOx
(ambient ligyeln%'as iwell ; Slﬂ* enijssions). oF) critical sectnmLp’pl;hmétg;s;- indicated for the
projects andfdlsp ithe §hmé’i*a;cunvememiincatlon for disclosure fo the-public and put on
the website b}f‘the mggny' 4\;..,—"'“ e, Ly Wy

v. The project proponenp shall"submit six-monthly reports on the staths of the compliance of the
stipulated envuonmen coudmons on the website ofathe numstry ofEnvnronment, Forest and
Climate Change at'e ﬁpgnment clearnnce  portal.o=

vi. The praject proponeit shall su mlt-the enwmnmental stategnt for each financial year in
Form-V to the concemed 'Stzf Pollution Contrpl B aé prescribed under the Environment
(Protection) Rules, 1986, as amen'ii sﬁbs’equently an *put on the website of the company.

! vii. The project proponent shall inform the Regional Office as well as the Ministry, the date of

N\ financial closure and final approval of the project by the concerned authorities, commencing
the land development work and start of production operation by the project.

‘ viii. The project proponent shall abide by all the commitments and recommendations made in the
EIA/EMP report, commitment made during Public Hearing and also that during their
presentation to the Expert Appraisal Commiittee.

ix. The PP shall put all the environment related expenditure, expenditure related to Action Plan on
the PH issues, and other commitments made in the EIA/EMP Report etc. in the company web
site for the information to public/public domain. The PP shall also put the information on the
left over funds allocated to EMP and PH as committed in the earlier ECs and shall be carried

o/

EC Identification No. - EC22A008WB110390  File No. - J-11011/156/2020-1A. i () Date of Issue EC - 01/09/2022 Page 11 of 14
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out and spent in next three years, in the company web site for the information to public/public
domain.
x. No further expansion or modifications in the plant shall be carried out without prior approval of
the Ministry of Environment, Forests and Climate Change (MoEF&CC).
xi. The Regional Office of this Ministry shall monitor compliance of the stipulated conditions. The
; project authorities should extend full cooperation to the officer (s) of the Regional Office by
furnishing the requisite data / information/monitoring reports.

subsequent stages and the project proponent shall implement all the said conditions in a time bound
manner. The Ministry may revoke or suspend the environmental clearance, if implementation of any
of the above conditions is not found satisfactory.

AS. The Ministry reserves the right to stipulate additional conditions, if found necessary at

9. Concealing factual data or submission, of’t_'aléelfabn'catgd data and failure to comply with any
of the conditions mentioned abow: mé‘;{ tesult-in withdrawal of this ¢learance and attract action under
the provisions of the Environme{ir_ otectionJAct, 1986:. : Fu =wh
. "El" ~eF s "W [
10.  Any appeal against this. g . -
preferred, within a period ,0f 30 %%‘ resc
Act, 2010. EaFr e

e shall'lie with,tHe Nitional Green Tribunal, if
r.Section 16 ofsthe National Green Tribunal

o q

L L condjﬁ@{._ pe enforced, _inter-alia “under the I;'}QVisions of the Water

(Prevention & Controlxsf Pr;ll p)'Act, 1974, the Air/(Prevention ﬂg'on ol qaf Pollution) Act, 1981,
the Environment (Pfotecti*bﬁ) ‘Aft, 1986, Hazardous ‘and Other" W, tes (Management and
Transboundary Movement) Rujés,;2016 and. the Pqplia_Li@ilﬂ:yqnsuﬁgce t, 1991 along with their
{amendments and Rules and afy other grders passed by-'lQLl:_lﬁq'bI&Sugre e Court of India / High
: Courts and any other Gowrtiof' Iw rﬂfuxzjg't_({ﬂ{;émbjcét mattér. ©
. b oo S

) L AT welh N MOSeiE- S 24 ]
12.  This issues-withlappre i the competent authofity, -~ . N
ol §" oy = 3 .‘* q .
a5 %“"'-...- o = # - (Dr. R. B. Lal)
Fy ey © =" Scientisf ‘E’/Additional Director
T - B - Tel: 011-20819346
Lot AT s PR Email-rb.Jal @nic.in
Encl. as above at Annexure -1 LN T b

Copy to: -

Secretary, Department of Environment, Government of West Bengal, Secretariat Kolkata.
Secretary, Department of Forests, Government of West Bengal, Kolkata.

3. The Director General of Forest, Ministry of Environment, Forest and Climate Change, New
‘ Delhi
T4, Regional Officer, Ministry of Environment, Forest and Climate Change, Integrated Regional
": Office, IB — 198, Sector-I11, Salt Lake City, Kolkata - 700106.
5. Chairman, Central Pollution Control Board, CBD-Cum-Office Complex, East Arjun Nagar,
New Delhi-110 032,

4
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6. Chairman, West Bengal State Pollution Control Board, Paribesh Bhawan, 10A- Block LA,
Sector ~I11, Salt Lake City, Kolkata — 700 098,
7. The Member Secretary, Central Ground Water Authority, Jamnagar House, 18/11, Man

Singh Road Area, New Dethi, Delhi 110001
District Cellector, Paschim Bardhaman, District, West Bengal,
Guard File/Monitoring File/Website/Record File/Parivesh Portal.
(Dr. R. B. Lal)
Scientist ‘E’/Additional Director

Tel: 011-20819346
Email-rb.lal @nic.in

h

| y
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‘ Annexure — 1
Action plan as per MoEF&CC O.M. dated 30/09/2020
S.| Concerns Physical activity to be done Unit of Measurement Cost
No.| raised during 01" Year | 02™ Year | 039 Year | (in
the Public Lakh)
Hearing
1. | Education Provide Interactive smar class 01 0N 01 23

equipment /gadgets like laptops, (Village (Village {Village

projectors, Interactive White Boards Bidhannagar)| Kalipur) Kadamtala)
and study materials etc. to students
2. Health Distribution of wheelchairs to |01 Nos. each | 01 Nos, each 01 Nos. each| 25
\ Divyangs, oxygen cylinders & (Village (Village (Village
provide medical equipment in Bidhannagar) | Kadamtala) Faridpur)
hospitals and health centre | - |,

3. Skill Establishment of- Slnll Development o F 1 No. 15
‘ Development | centre for Youtl'l‘ ' (Vlﬂage Bidhdnnagar or nearby other
. kel = 5 ~". suitable place)
|4 Road Development/mam'femmoﬂﬁﬁa B " 1No. 1 No. 30
development | roads’. o "I, zVﬂlage (Village Piari
and its ) -'-L Egbéh) More)
maintenance B
5. | Infrastructure E: -"27 - 07
Development Si?'h %
L I i
“ I No. 1 No. 15
Hﬂrvesmg m . &Pond by for (Vxl]age ; i .(Vﬂl!geB (Village
ral rec ; i Yok ¥ Pabal_il i Kadamitala) | Karangapara)
Idstal!atto ?ﬁf Sql_ ;ﬁm falong Bl 310 ; 20 25
roads” ¢ - *:"Ju % v m,_, *_l_l‘ggc"” =+ (Villagey (Village
= 1 e i ':.:..:- A, lr.‘:., e s [ MOI'B) ' ml:gg’.‘%sdl) feal Pabali)
e Y T AL e e B 20 S T 20
B A [ el .__-S,V“ulage | (Village
o M N C G —emiiime | Sadarbilanghy | Faridpur)
6.| Plantdtion | Distribulign/Plantation _ofsaplings | 1000 | 500 Nos.™| 500Nos. | 10
in the_village Govt. offices and (Village™ |(Villagg'Piari|  (Village
schools o Wi, e k2 Bxdhannagnr) Mqre) Kadamtala)
g J ”‘-..‘_ _ i 2~ 7500 500 Nos.
’ g = - 5 (Village (Village
i Raly ST g iy ) Faridpur) [Sagarbhanga)

3
g
£

4

150

| o -

| o
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GOVERNMENT OF WEST BENGAL

Land & Land Reforms Office

Details of Dag

District- Paschim Burdwan Block—Additional Faridpur Durgapur
Mouza- Gopinathpur J.L.No0.85 Police Station- Cokeoven
Dag No. 603 Nature of Land- Jungle Area of Land|( A)-14.9100

Sabek Dag No. 36, 83, 143, 198,199,200,201,202,203,204,210

Khatian No. Nature of land Amount of land of Rayait Amount of land Total
5676 Jungle 0.5781 8.6200

0.5781 8.62
Rayait
ADDA
Father-

Own
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e Sketch Plan Showing Red Bounded in R.S Plot No. 36, 3270, 3271, 3272 of Mouza. Gopinathpur, J.L No. 85, L.R Plot. No. 603
(36 R.S.), P.S. N.T.5, District. Paschim Bardhaman.

e Red Bounded area which is Earth Dumping Area SQM. 4.367 Acre.

e Pink Colour covered area encroached inside of the Factory area measuring about SQM. 2.22 Acre.

TOWARDS ASANSOL HATIONAL HIGHWAY TOWARDS KOLKATA

214 441
nRNANN,

267-1"

298-10°
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«
—_— 1 . WEST BENGAL POLLUTION CONTROL BOARD
“NEST BENGAL é "‘ L F E (Department of Environment, Government of West Bengal)
—— l\. | PG Coll and ANA&T Cell, Mani Square, 8th floor
CCT AR d Litestyle For Block / Space-8IT on Western Side,
LT 74 Environment 164/1, Maniktala Main Road, Kolkata-700054
Ph.: 033-2202 3130 Website: www.wbpcb.gov.in

Complain Docket No. FCB9561
Memo No. : -PG/LD/03/2024 Dated: 09-09-2024

To

The Block Development Officer
Durgapur Faridpur Block,
Vill.+ PO: Loudaha,

Dist : Paschim Burdwan,

Pin: 713 385.

Sub: Complaint regarding filling of a pond for construction works located at Plot No. 603, Khatian No. 5676,
Mouza- Gopinathpur, Block/Municipality/ward -Faridpur- Durgapur Block, PS -New Township, Dist- Paschim
(West) Burdwan (Bardhaman). -

Sir/Madam,

Enclosed please find herewith a complaint received by the State Board from Mr. Subrata Mallick through letter by
post against the respondent Mr. Deepak Kumar Agarwal, Managing Director, M/s. Shakambari Group Elegant Steel
Shakambari Group of Industries located at Plot No. 603, Khatian No. 5676, Mouza- Gopinathpur.
Block/Municipality/ward -Faridpur- Durgapur Block, PS-New Township, Dist:Paschim (West) Burdwar
(Bardhaman).

You are hereby requested to direct your good office to examine the complaint that needs to be duly addressed from
your end as per the relevant Act & Rules (The West Bengal Town and Country (Planning and Development) Act
1979, West Bengal Inland Fisheries Act, 1984, The West Bengal Land Reforms Act, 1955 etc.)

Accordingly, please send the Action Taken Report (ATR) to the undersigned at an early date if the complaint i
found to be true and correct.

Yours faithfully,

Sd/-
Senior Scientist and In-Charge
Public Grievance Cell

Enclo: As Stated

Memo No. } 21 5 -PG/LD/03/2024 Dated:09-09-20:

C 121
Copy forwarded for information to: -

\4./@ Subrata Mallick, R/11I/81, Bidhan Nagar Housing Colony, Durgapur, Block/ward - Faridpur- Durgapur
Block, Dist; Paschim (West) Burdwan (Bardhaman), Pin: 713206.
2. The Environmental Engineer & In- Charge, Durgapur Regional Office, Sahid Khudiram Sarani, City Centre,

Durgapur, Paschim Bardhaman - 713216.
-

| Senior &d In-charg

~Public Grievance Cell
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G . — 37{' = Mob no : 7797545055
Oubmm Emall: msubrata939@ gmail.com
> . . Home address : R/ Il 81, Bidhan Nagar

Social Activist housing colony, Durgapur . Dist : Paschim

Bardhaman Pin : 713206

To

The State Public Information Officer
Durgapur subdivisional magistrate,
Khudiram Murmu Sarani,

City centre, Durgapur

District- Paschim Bardhaman

Pin code 713216

RE: Request for Information under Section 6 (1) of the RTI Act, 2005

Sir/Madam,
I am a law abiding citizen of India and I humbly wish to seek the following
Information in larger public interests:

1. Reference: Directive of Senior Scientist and In-Charge, Public Grievance Cell,
West Bengal Pollution Control Board, bearing Memo No.1215-PG/LD/03/2024
addressed to the Block Development Officer, Durgapur Faridpur Block.

2. What action has been taken by the BDO, Durgapur Faridpur Block on my
complaint against M/s. SPS Steel Rolling Mills Limited? Kindly provide me a
Certified Copy of the Action Taken Report.

3. My RTI1 application do not violate Section 8 of the RTI Act, 2005. I have paid
the requisite RTI fee of Rs.10 Court fee stamp. I shall be indebted to you if you
kindly provide me the requisite Information.

Thanking you
Y ours sincerely

0\){0._ st
brode B o fe
subrata Mﬁ”ﬂ_‘;_.f— "

R s Fagelorl
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& Lﬁ! - Annaemie —
g . - i Mob no : 7797545055
bufﬂtm aR&ck 3? - Email: msubrata939@ gmail.com

. .. Home address : R/ il 81, Bidhan Nagar
Social Activist housing colony, Durgapur . Dist  Paschim

Bardhaman Pin : 713206

Zf. 7. %W/ ..... //Z":( . 2071075

To

1.The District Magistrate & District Collector
Office of the District Magistrate
ADDA Administrative Building, Kanyapur
P.O.: Ramkrishna Mission
Opposite DAV Public School, Pincode:713305

2. The Additional District Magistrate (L. &LR)
Office of the District Magistrate
ADDA Administrative Building, Kanyapur
P.O.: Ramkrishna Mission
Opposite DAV Public School, Pincode:713305

3. The Additional Chief Secretary (Additional Charge)
Department of Fisheries
Government of West Bengal
Benfish Tower, 31 GN Block
8th Floor, IT Building
Salt Lake, Sector V
Kolkata-700091

4. The CEO, ADDA
2nd Floor, Administrative Building
1st Street, City Centre, Durgapur
West Bengal-713216

5. The BL & LRO, Faridpur-Durgapur
3rd Administrative Building
City Centre, Durgapur-713216

Page 1 of 5



Mob no : 7797545055
Email: msubrata939@ gmail.com

Subtate Moblick -1 -
Home address : R/ Ilif 81, Bidhan Nagar

Social Activist housing colony, Durgapur . Dist * Paschim
Bardhaman Pin : 713206

6. The Divisional Forest Officer
Directorate of Forests
Office of the Divisional Forest Officer, Durgapur Division
Aranyapalli, Shastri Avenue, Durgapur -713212

7. The Chairman
West Bengal Pollution Control Board
Paribesh Bhawan
10A, Block-LA, Sector-II1
Bidhannagar, Kolkata-700106

8. The Officer In Charge
NTPS Rd, MAMC Township, Durgapur, West Bengal 713210

RE: Most urgent application under Section 52B of the West Bengal Land
Reforms Act, 1955

Honourable Sir,

I 'am a law-abiding citizen of India and I humbly wish to bring to your kind notice
the following in public interest the following with the hope that it will meet kind
consideration at your end:

1. Details of the industry-

M/s. S.P.S. Steels Rollings Mills Ltd.

Dr. Zakir Hussain Avenue

Grand Trunk Road, Durgapur

West Bengal-713206

Page 2 of 5



, . . L/ 0-. ”«‘!’dr 5 Mob no : 7797545055
. Sulu"ata Email: msubrata939@ gmail.com

. .. Home address : R/ lilf 81, Bidhan Nagar
Social Activist housing colony, Durgapur . Dist : Paschim
Bardhaman Pin : 713206

2. Details of the land: RS/LR Plot Numbers-36/603, 203/518, 203/603,
203/624/627, 203/624/628, 203/624/629, 204/624/630
B. Police Station-NTPS Police Station

C. Khaitan Number-5676

D. Total Area-0.16 acres

E. Raiyat-ADDA

F. Plot Number-603

G. Classification-Forest

H. Khatian Number-5676

I. Total Area-14.91 Acres

J. Raiyat-ADDA

K. Block-Additional Faridpur-Durgapur

L. Mouza-Gopinathpur

M. District-Paschim Bardhaman

3. That the afore mentioned Company claim in their Official Website that they are
one of the leading manufacturers of a full range of iron and steel products in India
and with their resilience and resolve through the last decade they have entrenched
themselves as strong and reliable players in the Indian iron and steel market.

4. That the afore mentioned Company is continuously running industrial operations
on the afore said encroached forest lands and is causing environmental pollution
and destroying forests. Moreover, they have illegally filled shallow ponds, ponds
and dumped heaps of clay and have constructed illegal parking place.

5. That the afore mentioned Company is publicly falsely claiming that they have
got land to construct their industry and its premises from ADDA. ADDA have no
land there. Even if it is to believe that ADDA have given them land then that is
only for construction of industrial premises. But it is as clear as daylight that their

Page 3 of §



Mob no : 779754505:

4

Sldl’ww mawu‘,h - ("f, e . Email: msubrata939@ gmail.corr

) . Home address : R/ lIl/ 81, Bidhan Naga
Social Activist housing colony, Durgapur . Dist : Paschirr
Bardhaman Pin : 71320¢

: &'m/lcﬂ/l'f Date. 285,10 7 |

factory stands on encroached forest lands. This is not all. The 14-acre land which
they claim to have got from ADDA for construction of industry the plot number
603 is not present because that plot of land is a forest land and consists of ponds
and shallow ponds. The said plot has been encroached and illegally acquired by
them.

6. That the afore mentioned Company is continuously running industrial operations
on the afore said encroached forest lands and thereby illegally filling up multiple
ponds and shallow ponds and that too without the permission Fisheries
Department. As a result, birds which used to dwell in forests used to drink water
from the illegally filled up ponds and used to quench their thirsts. As a result of the
encroachment of the forest lands and illegally filling up of the ponds they have
been rendered homeless and are finding difficulty in drinking water. It is a matter
of great regret that forest department haven't taken any action against the
aforementioned Company till date despite being fully aware that they are
destroying forests. Moreover BDO, Faridpur Durgapur and Environmental
Engineer and In-Charge of Durgapur Regional Office of WBPCB have miserably
failed to take action against the aforementioned Company and thereby have
violated the direction given to them by Senior Scientist and In-Charge of Public
Grievance Cell, WBPCB while taking cognizance of my complaint against tl:e
aforementioned Company.

7. That by doing so they have violated Section 4D of the West Bengal Land
Reforms Act, 1955, Sections 17A and 20 of the West Bengal Inland Fisheries Act,
1984 and Section 3A of the Forest Conservation Act, 1980 and Section 51 of the
Wildlife Protection Act, 1972,

8. That under these draconian circumstances | fervently appeal to you to kindly
evict them, bring them to justice, demolish their industry and its premises illegally

Page 4 of 5



v L['),- _ g - ‘iﬁ' Mob no : 779754505!
SUIW — Emall: msubrata939@ gmail.con
) . . Home address : R/ lllf 81, Bidhan Naga

Social Activist

housing colony, Durgapur . Dist : Paschin
Bardhaman Pin : 71320¢

--------------------

built on encroached public land and take possession of the land and make them

restore the ponds and recover compensation from them. I shall be indebted to you
if you kindly consider my appeal at the earliest.

Thanking you
Yours sincerely

@,Ubw?&&

Subrata Mallik

23|19 2
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" 73 Sarani, Ramkrishna Misslon, Kanyapur
X -4yevot Asansol, PiN - 113308

rmr. Somail.com Tl Ernaft - dlromﬁlmb&rthanmﬁmﬂ.wn
Memo. LM~ /€053 abmaplLalro/ PAB/2024 Dated- 19 /11/2024

To
1) The Chief Executive Officer, ADDA

2) The Divislonal Forest Officer, Paschim Bardhaman
3) The ADF, Paschim Bardhaman

Sub: - Application of Subrata Mallick regarding.
{SPS Steels Rollings & Forest Land Issues)
Ref: - Na. SM/141/24, ded. 23.10.2024 of Subrata Mallick,
Sir,

In pursuance of the subject & r

eference captioned above, please find a letter of Sri Subrata
Maliick, which will speak for itself,

This is for favour of your kind information and necessary action.

You@thfullv,
Additiona ML];? i
E

Enclosure: As stated above,

ADDITIONAL (BSTAICT MAGISTS
Dlstallgt Land & land Mﬁfcm N
w% AN

\ .
Memo. LM- / 6053'/ADM&DL&LR0/ PAB/2024 Dated - 13 /11/2024 ‘

Copy forwarded to : -
1. SriSubrata Mallick, for information,

Additi agistrate i
ADDITIONAL (BSTRICT MAGISTRATE
District Land & land Reforms Officer,

DISTRGSdHR BLANRBRRORMS OFFICER
PASCHIM SARDHAMAb
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] . - — : Mcb no : 7797545055
5 ubma m awch _ Email: msubrata939@ gmail.com

; . Home address : R/ Ill/ 81, Bidhan Nagar
Social Activist housing colony. Durgapur . Dist - Paschim
Bardhaman Pin : 713206

om0 [ 1682y | pa 267\ 2

To

The Senior Scientist and In-Charge
Public Grievance Cell

West Bengal Pollution Control Board
Paribesh Bhawan

10A, Block-L. A, Sector-II1
Bidhannagar, Kolkata-700106

RE: Your Letter bearing Memo Number 1815(1)-PG/LD/03/2024

Honourable Sir,
I am a law abiding citizen of India and I humbly wish to bring to your kind notice
the following with the hope that it will meet kind consideration at your end:

1. You may kindly recall that you have kindly considered my complaint against
Deepak Kumar Agarwal, Managing Director, M/s Shakambari Group Elegant Steel
Shakambari Group of Industries for encroaching public land and raising
unauthorised constructions. The land details given by me in the compliaint has been
acknowledged by you. The land falls under the kind jurisdiction of Durgapur
Municipal Corporation and not under any Block Development Officer. So BDO,
Faridpur Durgapur is not the competent authority to take cognisance of my
complaint, as forwarded by you, with a direction to take appropriate action, under
the West Bengal Town and Country (Planning and Development) Act, 1979, West
Bengal Inland Fisheries Act. 1984, West Bengal Land Reforms Act, 1955, against
the Respondent and provide an Action Taken Report to me. The District Magistrate
of Paschim Bardhaman is the Competent Authority as per the aforementioned
statutes to take needful action and carry out your kind order. Therefore sending a
letter to BDO, Faridpur Durgapur with regard to this matter is proving futile and
procrastination of necessary action.

Page 1 of 2



. W Mob no : 7797545055
: /ﬂb’lﬂfﬂw awdz Email: msubrata939@ gmail.com

3 . . Home address : R/ [ll/ 81, Bidhan Nagar
Social Activist housing colony, Durgapur . Dist - Paschim

Bardhaman Pin : 713206

2. So under these draconian conditions i appeal to you to kindly withdraw this
letter, under the Bengal General Clauses Act, 1899 and kindly issue the same letter
give the same direction to the District Magistrate of Paschim Bardhaman afresh
anew at the earliest for which I shall be indebted to you.

Thanking you
Yours sincerely

Subrata Mallik

Page 2 of 2
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Lf ) Mob rio : 7797545055
WY G LAA, o Emgg: msubrata939@ gmail.com
cial Activist me address : R/ |ll/ 81, Bidhan Nagar

So housing colony, Durgapur . Dist : Paschim

Bardhaman Pin : 713206

To

The S & LRO, Durgapur

3 number administrative building,
Durgapur, City centre

District Paschim Bardhaman

Pin code -713216

RE: Encroachment of forest lands and illegal filling up of ponds by SPS Steels
Rollings Mills Limited in Durgapur

Honourable Sir,
I am a law abiding citizen of India and I humbly wish to bring to your kind notice
the following with the hope that it will meet kind consideration at your end:

1. Names of the Perpetrator: SPS Steels Rollings Mills Limited
Dr Zakir Hussain Avenue, Grand Trunk Rd, Durgapur, West Bengal 713206
2. Details of land encroachcd:
A. LR Plot Number 603
RS Plot Number- 36
Total area -14.91 acres
Remaining area of Land recorded as ponds and forests.
Area of Jand owned by ADDA-8.61 acres ‘
Remaining area of land-6.31 acres recorded as Govt.vested land, ponds and forests

B. RS Plot Numbers-3271, 3272
Land recorded as forests and ponds.
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' Mob no : 7797545055

m mam % Email: msubrata$39@ gmail.com
Lf ?' Home address : R/ lll/ 81, Bidhan Nagar

Social Activist - housing colony, Durgapur . Dist - Paschim

Bardhaman Pin : 713206

3. Facts- The aforementioned Perpetrator has been alloted land by ADDA in
Durgapur to construct factory and carry out industrial operation with ease. But
despite that they have encroached the aforementioned forest lands and has illegally
filled up ponds. They have illegally felled forest trees and have included in their
boundary aforementioned forest lands. They have raised unauthorised
constructions on the forest lands. They. have destroyed the environment, flora and
fauna and have created pollution by running industrial operation on the
aforementioned encroached forest lands. They have killed the fish and other

~ aquatic animals by illegally filling up the ponds. The water of the ponds were

 lifelines for birds and other forest animals. This is just the tip of an iceberg. On the
aforementioned encroached lands they have made illegal parking zone by dumping
industrial Ash and clay. By doing so they have spread pollution and have damaged
the land.

4. Laws violated by the Perpetrator-Section 16 of the Environment Protection Act,
1986, Section 40 of the Air (Prevention and Control of Pollution) Act, 1981,
Section 3A of the Forest (Conservation) Act. 1980. Section 58 of the Wildlife
(Protection) Act, 1972, Section 47 of The Water (Prevention And Control Of
Pollution) Act, 1974, Section 17A (11) of the West Bengal Inland Fisheries Act,
1984 and Section 52 of the West Bengal Town and Country (Planning and
Development) Act, 1979,

5. Reliefs sought- Under these circumstances i appeal to you to kindly intervene
. and kindly evict the aforementioned perpetrator from the aforementioned
encroached land, demolish their unauthorised constructions, prohibit their
industrial operations on encroached land, demolish their illegal parking zones,
bring them to justice and make them restore the ponds under Section 17(10) (b) of
the West Bengal Inland Fisheries Act, 1984 and recover the cost for such
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restoration under Bengal Demands Public Recovery Act, 1913. I shall be indebted
to you if you kindly consider my appeal at the earliest.

Thanking you
Yours sincerely

| L5
é«nlﬂ”&)&& 25\‘) ‘ ;7

Subrata Mallik
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ftem No.02 Court No.1

BEFORE THE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA
(THROUGH PHYSICAL HEARING WITH HYERID MODE)

Original Application No.159/2024/EZ
IN THE MATTER OF:

Mr. Subrata Mallick

S/o Late Dulal Chandra Mallick,

Religion - Hindu,

Quarter No. RIII/81, Bidhannagar Housing Colony Durgapur,
PS — New Township

P.O. - ABL Township, Dist. - Paschim Bardhaman

Pin - 713206,

««s Applicant(s)
Versus

1. The State of West Bengal
Service through the Chief Secretary, Govt. of West Bengal
Nabanna, 13t Floor, 325, Sarat Chatterjee Road,
Mandirtala, Shibpur,
Howrah - 711102

2. The Additional Chief Secretary
Department of Forests, Govt. of West Bengal,
Aranya Bhawan,

Block LA-10A,
Sector - 111, Salt Lake,
Kolkata — 700106

3. The Additional Chief Secretary,
Department of Environment, Govt. of West Bengal
Prani Sampad Bhavan,
Sth Floor, LB-2, Sector-IIl, Salt Lake,
Kolkata - 700098

4. The Principal Secretary,
Department of Industry, Commerce and Enterprises,
Shilpa Sadan,
6t Floor, 4, Abanindranath Tagore Sarani (Camac Street),
Kolkata - 700016

S. The Additional Chief Secretary (Additional Charge),
Department of Land and Land Reforms & Refugee Relief and
Rehabilitation,
6t Floor, 325, Sarat Chatterjee Road, Mandirtala Shibpur,
Howrah - 711102

6. The Principal Chief Conservator of Forests & HoFF, W.B.,
Aranya Bhawan,

- sy g



10.

11.

12.

13.

14.

15.

16.

LA - 10A Block, Sector-1I1, Salt lake,
Kolkata — 700106

The Chief Conservator of Forests, Central Circle,
Webel IT Park, Durgapur,
Pin - 713208

The Divisional Forest Officer, Durgapur
Shastri Avenue,

Aranya Pally Durgapur,

Bamunara - 713212

. The District Magistrate & District Collector

Office of the District Magistrate ADDA,

Administrative Building, Kanyapur,

P.O. : Ramkrishna Mission Opposite DAV Public School,
Pin Code - 713305

The Additional District Magistrate (L&LR),

Office of the District Magistrate ADDA,

Administrative Building, Kanyapur,

P.Q.: Ramkrishna Mission Opposite DAV Public School,
Pin Code — 713305

The Commissioner of Police

Asansol Durgapur Police Commissionerate,
Evelyn Lodge, GT Road Kumarpur,
Asansol - 713304

The Officer-in-Charge, New Town Ship Police Station,
Asansol Durgapur Police Commissionerate On MAMC Road
At MAMC Building,

West Bengal - 713210

The Member Secretary,

West Bengal Pollution Control Board,
10, Block-LA, Sector-1II, Bidhannagar,
Kolkata — 700106

State Environment Impact Assessment Authority (SEIAA),
Service through the Principal Secretary,

Prani Sampad Bhavan,

5t Floor, LB Block, Sector ill, Salt Lake,

Kolkata - 700106

The BL&LRO,

Additional Faridpur Durgapur,

Having office at City Centre, Durgapur,
District — Paschim bardhaman,
Durgapur — 713216

The Additional Chief Secretary (Additional Charge),
Department of Fisheries, Government of West Bengal,
Benfish Tower, 31 GN Block, 8t Floor,

IT Building, Salt Lake, Sector V,

Kolkata - 700091



17. The Chief Executive Officer,
Asansol Durgapur Development Authority,
ADDA 2nd Floor, Administrative Building 1st Street,
City Centre, Durgapur,
West Bengal - 713216

18. S.P.8. Steels Rollings Mills Ltd.,
Dr. Zakir Hussain Avenue Grand Trunk Road,
Durgapur,
West Bengal - 713206

19. The Chairman,
West Bengal Pollution Control Board,
Paribesh Bhawan,

104, Block - LA, Sector - Ill, Bidhannagar,
Kolkata — 700106,

++«» Respondent(s)

Date of hearing: 07.08.2024

CORAM: HON'BLE MR. JUSTICE B. AMIT STHALEKAR, JUDICIAL MEMBER
HON'’BLE DR. ARUN KUMAR VERMA, EXPERT MEMBER

For Applicant(s) : Mr. Saheb Banerjee, Advocate

ORDER

1. Heard Mr. Saheb Banerjee, learned Counsel for the Applicant.

2, This Original Application has been filed by the Applicant alleging
that the Respondents have encroached the forest land located
beside National Highway in Dr. Zakir Hussain Avenue, Durgapur
and in Muchipara, Durgapur.

3. It is stated that the Respondent No.18, S.P.s. Steels Rollings Mills
Ltd., is carrying on industrial operation over encroached forest
lands causing environmental pollution and destroying the forest,
filing up shallow ponds and dumping heaps of clay. It is alsa
stated that the said Respondent has constructed illegal parking
area. The forest land encroached by the Respondent No.18 are
being RS/LR Plot Nos.36/603, 203/518, 203/603, 203/624/627,
203/624/628, 203/624/629, 204/624/630. 1t is also stated that
the classification of Plot No.603 is ‘Forest' and the Plot No.36 is
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stated to be pond situated in Mouza-Gopinathpur, District-Paschim

Bardhaman.

In para 5.4 of the Application it is stated that the Respondent No.18
is continuously running industrial operations on the encroached
forest lands and is causing environmental pollution destroying
forests and illegally filled shallow ponds, ponds and dumped heaps
of clay and have constructed illegal parking place. Details of some
forest lands encroached by Respondent No.18 is as follows:-

A. RS/LR plot Numbers-36/603, 203/51 8, 203/603, 203/624/627,
203/624/628, 203/624/629, 204/624/630
Police Station — NTPS Police Station
Residential Plot Number-518

Khatian Number -5676

Total Area - 0.16 acres

Raiyat - ADDA

Plot Number - 603

Classification - Forest

Khatian Number ~ 5676

Total Area - 14.91 Acres

Raiyat - ADDA

Block - Additional Faridpur - Duwrgapur
Mouza - Gopinathpur

District - Paschim bardhaman

FRPFARST D ONBDODOW

In para 5.6 of the Application it is stated that the Respondent No.18
has taken 14 acres of land from the Respondent No.17 of plot
No.603 which is forest land and consists of ponds and shallow
ponds.

From the status of the land mentioned in pare 5.4 of the Original
Application, Plot No.518 is shown to be residential plot, some other
Plot numbers not given, Police Station-NTPS Police Station, Khatian
No.5676, area 0.16 acres is shown to be Raiyat-ADDA, and Khatian

No.5676 area 14.91 acres is mentioned as Raiyat-ADDA.



10,

11,

12,

13.

This Tribunal is a court of limited jurisdiction having jurisdiction
only to decide environmental issues and its jurisdiction does not
extend to residential plots or Raiyat land which is not shown to be
forest land or pond or other water body.

Not a single document has been filed in support of the claim by way
of Record of Right (RoR) or any of the plots mentioned in the
Original Application are either forest land or waterbody or pond or
shallow pond.

Learned Counsel states that he has filed RTI Application on
04.06.2024 under the RTI Act 2005 (page 62 to 75 of the paper
book) and submits that he has not received any reply till date.

If the Applicant has not received any reply to his RTI queries, his
remedy lies under the RTI Act with respect to which this Tribunal
has no jurisdiction.

Mr. Saheb Banerjee, learned Counsel requests that he may be
permitted to withdraw the present Original Application with liberty
to file better Original Application with proper pleadings with
supporting documents.

The Original Application No.159/2024/EZ is dismissed with the
aforesaid liberty.

There shall be no order as to costs.

.....................................

.............................................

Dr. Arun Kumar Verma, EM

August 07, 2024,
Original Application No.159/2024/EZ
AK



VAKALATNAMA

IN THE NATIONAL GREEN TRIBUNAL
EASTERN ZONE BENCH, KOLKATA

District; Eg&dm @H.HQM~

e ;
OA/MA/MCQHHH;?.;NO. of 202K
\% { Appellant
{Petitioners
- Versus -

O E avsh - {Respondeny

{Opposite Party

Vakalatnama gn behalf of . :
Know all men by these presents that by akalatnama, [/We appoint the Advocates noted
%W

below or any one of them my/oyr lawful Advacaie of Advocates

from the Record and 1/ We funiher say thot any act; Done by my / our sajg Advocate or
Advocates or by any one of them afier accepting this Vakalatnama, shall be considered as
‘my/our own true and lawful aci, :

IN WITNESS WHERE OF Iﬁiﬁ sign and execute this Vukalnmama'l_bn this
the M _dayof 2 - 2024
] 3

ame of Advocates

Ms. Paushali'Bnnerjee,
High Cour, Caicutia,
NPS Business Centre,

Ground Floor, Koikata ~ 7000001 8. Lg:w_'
M. 9433253@ pm.\M

é—u I:{KO&Q M&I@ C,Q«
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